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SHRI K. C. PANT: Sir. 1 introduce the 
Bill. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2.30 P.M. 

The House then adjourned for 
lunch at fortyeight minutes past 
nne of the clock. 

The House reassembled after lunch al 
half-past two of the Clock, the Vice-
Chairman (Shri V. B. Raju) in the Chair. 

THE APPROPRIATION (NO. 2) 
BILL, 1973 

THE MINISTER OF STATE IN THE 
MINISTRY Oh FINANCE (SHRI K. K. 
OANESH1: Mr. Vice-Chairman. Sir, 1 beg 
to move:— 

"That the Bill to authorise payment 
and appropriation of certain sums trom 
and out of the Consolidated Fund of India 
for the Services of the financial year 
1973-74, as passed by the Lok Sabha, be 
taken into consideration". 

Sir, this Bill provides for I he withdrawal 
from the Consolidated Fund of India of ihe 
amounts required to meet the expenditure 
charged on the Fund and the grants voted by 
the Lok Sabha. The figures in (he Bill are 
brased on the provisions shown in the 
Demands for Grants and are inclusive of the 
sums voted 'on account' and provided for in 
the Appropriation (Vote on Account) Act, 
1973 for expenditure during April-May, 
1973. 

The figures in the Bill represent gross 
amount of withdrawals to be made from the 
Consolidated Fund of India and do not take 
into account the receipts or ac?-justments in 
reduction of expenditure. The net amounts 
are shown in the Budget Statement. A 
reconciliation of the gross anj net figures 
has been given in Annexure 111 in the 
Explanatory Memorandum. 

As the Hon'ble Members are aware, tne 
Central budget for 1973-74 makes provision 
of Rs. 2.844 crores for the Plan comprising 
Rs. 1,924 crores for outlay on the Central 
and Centrally sponsored Plan and Rs. 920 
crores for Central assistance to wards State 
and Unoin Territory Plans. In addition, 
extra Budgetary resources for Central Plan 
aie estimated to be Rs. 518 crores. The 
States and Union Territories will provide 
Rs. 994 crores from their own resources. 
Thus, taking the Centre, the States and 
Union Territories together, the total outlay 
on the Plan in 1973-74 is estimated at Rs. 
4,356 crores which reflects a step up of Rs. 
345 crores from the estimated outlay in the 
previous year. 

Non-Plan expenditure (Net) includes Rs. 
1,600 crores for Defence and Rs. 362 crores 
for Posts and Telegraphs. Non-Plan Civil 
expenditure on Revenue Account provides 
for Rs. 835 crores for interest payments; Rs. 
616 crores for payments of States' share of 
Union Excise Duties, Rs. 388 crores tor 
grants to State and Union Territoiv 
Governments. Rs. 397 crores tor 
developmental expenditure mostly for 
continuing schemes and maintenance, R«. 
130 crores for subsidy to the Food 
Corporation and Rs. 67 crores for export 
promotion. Other provisions are spread over 
a large number of heads representing 
administrative and tax collection charges, 
Currency and Mint expenditure and other 
miscellaneous expenditure. On the Capital 
side, the nou Plan provisions comprise oi 
Rs. 586 crores for Loans and Advances io 
Sxates and Union Territories, including spe-
cial non-Plan assistance to States for meet-
ing gaps in resources, assistance for natural 
calamities, short-term loans for purchase o\ 
fertilisers, etc., and loans out of small sav-
ings collections, Rs. 202 crores for loans to 
others, Rs, 328 crores for schemes of 
Government Trading, which are, in fact, 
more than offset by recoveries, Rs. 32 
crores for Border Roads and the rest being 
spread  over a number of heads. 

Other details of the disbursements have 
been given in (lie Budget documents circu-
lated to the hon. Members. The House had 
an opportunity of a general discussion oil 
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the Budget. I do not, therefore propose to take 
the time of the House in explaining further the 
provisions included in the Bill. 

Sir, 1 move. 

The question was proposed. 
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"There would be nothing but chaos and 
disaster and,  Mr.Mehta, in spite of   best 
wishes,  this   country   going   to  be your 
stagnant so far as its economy is concerned." 
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SHRI DAHYABHAI V, PATEL (Quia-rat):  
Mr. Vice-Chairman, Sir, the Appropriation Bill 
contains Demands for Grants for many  
Ministries and  I  would like  to begin with the 
Departments that are particularly under the care 
of the honourable Ministersr sitting opposite.    
Sir, he  is in-charge of Revenue, that is, taxes, 
Income-Tax and so on.   With all humility,   
Sir, I would suggest to him that before recruit-
ing anyone for the Income-Tax Office, he 
should put them in a class on good manners 
and teach them how to behave with the  
citizens.    I  can show  him dozens of letters 
that I have received, that my friends have 
received, which are very rude, which no 
servant of the people should ever write. After 
all, Sir, every Government servant is a servant 
of the people and as long as a man is not found 
to be dishonest or a tax-evader he is lo be 
treated as an honest citizen.    I have letters, 
rude letters, written to me,   asking for the 
payment of Income-Tax for this year and that 
year, for four or Ave years, though the amount 
has actually been paid and for writing this 
notice and 

I serving it on me, a charge of one rupee has 
been made! Sir, this is a ridiculous state of 
affairs. The Income-Tax Officer who fails to 
do his duty of looking into the flies and 
rinding out whether the money has been 
received or has not been received, simply 
issues a blanket notice for the years 1966-67, 
1967-68, 1968-69 and so on indicating that a 
large amount has been paid. This harassment 
of amount has been paid. This harassment of 
the public must stop. It must be a two-way 
traffic if you have to be fair. 

Sir,  in this House, we know the treatment 
meted cut  to the people there, the higher-ups,  
the  people  on  the  other  side and how they  
have been dealt with even in the matter of 
forgetting to pay the In-c6me-Tax and I do not 
want to go into those matters i.nd I do not want to 
repeat tHc names of the  people  and I have no 
animus against them.    What I am asking for is 
fair treatment to all.   In this country, since we 
have a democracy, every citizen must  be equal  
and as long as a    citizen pays his taxes honestly 
he should be treated as an honest citizen. 
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point concerns me.    I am here in Parliament 
doing my duty, because I am summoned by the 
President.    Income-tax notices are sent to my 
house, pushed into the door whether anybody 
is there or not or even  if a  neighbour  signs  
who  does  not know anything, in spite of the 
fact that I have written several times to the 
Income-tax Officer pointing out that so and so 
is my Income-tax consultant.    Not that I am a 
rich man or can afford having income-tax 
consultants.   I am a small man. But be was my 
co-student in Gujarat Vidyapeeth and  he  
became   an   accountant  and  consultant in 
income-tax.    He works for pie as an old friend 
and  associate.    He does this  work  while  I   
am  here  and   he  has also written to them to 
send these notices to  his office  which  is in  
Bombay,  which is only  5  minutes'  walk from 
my  house, instead of sending it to me.   He has 
pointed out to them that it will serve the 
Department better also instead of causing all 
this confusion.    This is the specific instance I 
am  giving,    lint the  Income-tax     Officer 
absolutely disregards this, even though he has 
been told about this more than once. 

SHRI MAHAVIR TYAGI: This year I also 
feel like forgetting^ 

SHRI DAHVABHAI V. PATEL: We all 
feel like forgetting because the prices have 
gone up and garibi hat gayi for them and not 
for us.   Curibi is haloed for the opposite side; 
it has brought ten lakhs from the exchequer 
indirectly  or directly.     For  us it is garibi, 
garibi and garibi all the time. Sir, apart from 
this diversion 1  would request the hon. 
Minister once again to look into this,   If he is 
anxious, I can give the letters also to him.    Is 
it not the duty of the Income-tax Officer to 
make sure whether the payment has been 
received before sending  this  notice.     And 
he  serves  the notice at our cost;  he charges 
one rupee for this notice which is absolutely 
untrue? I think he should take note of it and 
take action against such person and charge him 
one rupee and refund that one rupee to the 
assessee... 

SHRI MAHAVIR TYAGI; I think the 
Minister will be thankful if you pass on the 
letters. 

Sir, it is possible that certain new people 
have been made Income-tax Officers and they 
are not aware of this. This brings me to 
another matter which is also important, 

vSHRI DAHVABHAI V. PATEL:  I do 
not think so... 

SHRI K. R. GANESH: Sir, there ore two 
things. First, you have made a general 
complaint. If you give any specific thing, I 
shall look into this. The Income-tax Officer 
issues notices in the prescribed form. 
Unfortunately, if it is a prescribed form I 
cannot help it. But if you can give me 
anything which is not so, I will definitely look 
into it. 

People are sent on deputation from one 
department to another. In Government service, 
as the Rules are, if a man is a failure in one 
place, he is sent to another place. And under 
the benign Congress Government if you are in 
the good books of the Ministry, you are sent to 
another department even though you arc a 
total failure; instead of being condemned you 
are sent to anpthei department and you get 25 
per , cent deputation allowance—for harassing 
people of the Opposition. Is it a right thing to 
do? I would like to know. . . . This is not the 
right way of doing things. You say that you 
want to economise. Is it economy? You- 
transfer people on deputation and give them 
25 per cent. . , 

SHRI DAHYABHAI  V. PATEL;     My 
suggestion is that the prescribed form be 
altered. It should be incumbent upon the 
officer, before he issues that notice, to make 
sure whether the payment has been made or 
not. Is it not a justifiable demand that I am 
making? That is what I am asking for... SHRI K. R. GANESH: This is not correct. 

I am sorry if any harassment has been caused 
to him.   No harassment should 

THE VICE-CHAIRMAN   (SHRI  V.  3. 
RAJU):  Have you got any specific case? 

SHRI DAHYABHAI V.    PATEL:  Not 
one;    I can cite several cases.    The other | 
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:[Shri  K/R Gancsh.J be-dona .to any 
assessee. But. Sir., probably in his anger he 
is presuming too many things. There is no 
question of a deputa-tionist being an 
Income-tax Officer. It is j. highly centralized 
service. And without even going into the 
records, I can straightaway answer that there 
is no question of a deputationist from other 
Departments to become Income-tax Officer. 
I want to clear the fear which the hon. 
Member has got. 

SHRI MAHAVIR TYAGI: I concluded 
that he was just pointing out to a way for 
effecting economy. There are thousands of 
people on deputation. It is not so in the 
Income-Tax Department alone. A man goes 
from one office to another and he gets an 
allowance. Like thai, thousands of people 
are getting deputation allowance. If you stop 
this, you can have a saving of one  crore  of  
rupees. 

SHRI DAHYABHAI V. PATEL: I   am 
thankful to my colleague for clarifying the 
position. I do not say thai this gentleman 
who sends the notice is a man on deputation. 
The important point is that there are 
hundreds of people who are still on 
deputation. If they are found unfit in one 
place,, they are sent to another place on 
deputation and they get 25 per cent. 

THE VICb-CHAIRMAN (SHRI V. B. 
RAJU): Do you presume that if one officer 
goes from one Department to another 
Department, he gets deputation allowance? 

SHRI   DAHYABHAI  V.   PATEL:        I 
would like to know how many are on depu-
tation. 

SHRI MAHAVIR TYAGI: If one em-
ployee is sent to another Department, he 
gets deputation allowance. Similar is the 
case when there is a Commission or a Com-
mittee. He is sent on deputation and de-
putation allowance is given. 

SHRI K. R. GANESH: I will explain the 
position in my reply. I do not think that it is 
as large as the hon. Member has tried to 
make. out. . Many a time, questions have 
been asked on this. 1 will try to give as 
many facts as are necessary 

about how jrtawy people are on deputation 
and what the expenditure on them is. I do not 
think, subject to correction, that the dimension 
of the problem is so large as to become the 
subject-matter of the hon. Member's 
submission in an Appropriation Bill. This is a 
very marginal problem as far as the 
administration is concerned. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU):  He has promised  to find it out. 

SHRI DAHYABHAI V. PATEL: The next 
point I would like to make is that the 
Government of India is forgetting its 
promises. Prime Minister, Indira Gandhi, 
made a promisfe in this House and in the 
other House about the taxes imposed when the 
war with Pakistan and the Bangladesh issues 
were before us. Every letter had to be stamped 
by 5. P. more and when it was withdrawn, it 
was said in the House that the money on these 
stamps would be refunded. Shall I show you 
how many stamps the post office has refused? 
They refused to take hack the 20 P. envelopes 
with a stamp for 5P. stuck on them because 
the stamp had been stuck on the envelopes. 
The envelopes were not defaced or used. The 
post office refused to take them. I say it is 
dishonesty. There must be some sense of 
honesty and shame in this Government. They 
turn round completely on the promises they 
have given publicly in this House. Similar 
should be the case with your air letters, 
foreign or Indian, on which the stamp has 
been stuck. It has been given in that form by. 
your post office. I did not stick them or I did 
no manufacture them. The hon. Minister must 
keep his word to the people in 
this matter. 

- 
Sir, another point on which I wish to draw 

the attention of this House is the Maharaja Air 
Terminal that has been built at Bombay. A 
huge building, a sky-scrapper has been put up 
for the terminal of Air India as also the Indian 
Airlines. Though the building is under the 
same Maharaja, the Indian Airlines pays one 
lakh of rupees as rent to Air India. The Indian  
Airlines could have put up its own 
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building. That  is  an indirect way  of 
transferring the money from one pocket to 
another. The rent is one lakh of rupees a 
year. A tremendous amount of inconvenience 
was suffered by the people of Bombay 
during this one year because when the 
building was ready, the approach roads were 
not ready. There were kacha roads for 
several months with metal on them not 
rolled. 

It was difficult to take a car. And what 
about the baggage? How do you take the 
baggage if the car does not go to the terminal? 
And then, when you go one way the police 
man says: You cannot go this way. If you go 
the other way, the Air India man comes and 
says: You cannot go this way. In whose 
benefit is this Maharaja working. There is an 
utter lack of coordination between the two 
Ministries unless it is admitted that it is 
wanting to take money from one pocket and 
put it into the other. Is it not the reason why 
the Indian Airlines has been paying this ex-
penditure again and again which is un-
necessary and unjustifiable? The Indian 
Airlines had a terminal before they came to 
the new building. Was it not good enough? 
Nobody complained of inconvenience. It was 
not right in the heart of the city. Nobody 
wanted it. It was at one end but there was a 
good road, there was a tram and there was a 
bus. At this place there is hardly any traffic at 
night. 1 do not know what happens to the 
staff, to the air hostesses and the lady staff. 
How do they go home after 10 p.m.? What 
happens to the passengers who come in air 
coaches and are dropped there? At whose 
mercy are they dropped there? This is 
absolutely an unjustifiable expenditure. If the 
Indian Airlines had to put up its own building 
there is a plenty of land there. The 
Government of Bombay would have been 
glad to give it on one lakh of rupees. The 
Indian Airlines could have built its own 
buliding instead of taking  it on  an annual  
rent  of Rs.   1   lakh. 
Why do you want to waste money? Is it that 
the Air India should look better on its plans, 
at the expense of the travelling public   of   
the   Indian   Airlines?    I     think 
12 RSS/73—10. 

this   is   not   the   right   way   of   
accounting and this must be set right. 

Sir, in this House yesterday and today we 
have heard so much of law and order 
situation. It is indeed a sad commentary on 
our democracy that in the capital city of 
Delhi this law and order situation should 
prevail. I do not know if the strongest words 
would be enough to condemn an 
administration where this sort of thing 
prevails and where the Government had due 
warning of this. Of course, it suits some of 
my friends, my friend who sits next to me. 
Their interest lies in creating chaos and 
confusion so that there could be an excuse 
for them to get more and more power. 

SHRI   MAHAVIR   TYAGI:   It  is   their 
calculated policy... 

SHRI DAHYABHAI V. PATFL: They 
want to get more and more power into their 
hands, to get regimented and then to say that 
the democracy in this country has failed. Are 
the subjects taken one by one pointing  to 
that direction? 

Sir in this House, during the last session, I 
voiced perhaps the lone voice against the 
takeover of foodgrains and I had pointed out 
what the consequences would be. Every 
word of it has come to be true. I said: You 
have not got the machinery, you have not got 
the experience, you have not got the buffer 
stocks, what you are referring to as buffer 
stocks are only 'bluffer' stocks. And Mr. 
Shinde went on giving right or wrong 
figures. He makes one statement here and 
another statement in Satara. How can a 
responsible Minister behave like this? I think 
the Food Ministry has behaved in the most 
irresponsible   manner   with   the   country. 

Sir, do you know in Gujarat even now 
what the ration is? One kilo a month is the 
ration that is given. Tyagiji, would you be 
able to live on one kilo a month? The poor 
agriculturist and the poor labourer is 
expected to exist on one kilo of ration per 
month. 

SHRI MAHAVIR TYAGI : It is official? 
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SHRI DAHYABHAI V. PATEL: That is 
what is officially available. They say (his is 
what is available. Under the new Congress 
dispensation they give what is available. 
They have got one kilo only and they give 
one kilo". 1 have said about the present state 
of affairs in the Congress Government in the 
State of Gujarat. There is so much of 
infighting that they cannot agree on 
anything. And the Chief Minister of course 
sits here. The Prime Minister here is the 
Chief Minister of Gujarat virtually because 
for every little thing they have to come here 
and take her orders. That is how that 
Government is run. That is how they have 
decided on one kilo of ration per month. I 
had mentioned, don't do this in a hurry; you 
will rue the day when you took this step of 
taking over of food grains trade because you 
have not got the experience, you have not got 
the machinery and you have not got the 
stocks. How can you do it? It is a very hasty 
step. Don't rush into this where saner people 
would think twice before doinc it. I hope the 
hon. Minister remembers what I said: 1 do 
not know whether he was there or not. 

SHRI K. R. GANESH: We have BOM in 
for that and there is no going back on it now. 
Now it is only a question of facing whatever 
will be there. 

SHRI DAHYABHAI V.  PATEL : I do 
not know how you are going to do this 
except by bullets ; and that you have already 
done. There have been five firings in Gujarat 
already; do you know that? Five times there 
have been firings in Gujarat just because 
people asked for rations. I do not know 
whether the hon. Ministers remember the 
story of the Queen who said, if they have no 
bread, why don't they eat cakes? 

SHRI S. S. MARISWAMY (Tamil 
Nadu):  It was Marie Antonette who said 
that. 

I
 SHRI DAHYABHAI V. PATEL: I ami 

sure he knows it. Is it not what this-Gov-
ernment is doing? 1 want to ask you; how do 
you expect the people to have confidence in a 
Government that behaves like this? 

AN HON. MEMBER: Massive mandate. 

SHRI DAHYABHAI V. PATEL: Thai is 
the result of the massive mandate. Are the 
people being punished for the massive 
mandate   that   they   gave? 

Sir, we have been told that arrangements 
are being made in some places to give   1.5 
kilos,  in some places 2.5  kilos... 

SHRI  MAHAVIR TV'AGI:   Per month? 

SHRI DAHYABHAI V. PATEL: Yes. per 
month. And in some places they will give 7 
kilos. Did not the Prime Minister say so a few 
days back at Kanpur? Is this going to satisfy 
the people? And does she expect people to 
keep quiet on this? Does she expect people to 
go home and sleep hungry day after day? 
Then what is the remedy? Instead of garibi 
halao we know what we have got. The price 
of everything has gone up and the major 
reason for this increase in price, of course, is 
the greed of the Government. Is there any 
item of ordinary consumption on which there 
is not 25, 30 or 40 per cent excise duty 
imposed by Government? You take the 
ordinary box of matches. If you go and buy 
one rupee worth of matches in the market 
today 75 to 80 paise out of that rupee account 
for the taxes of Government directly or 
indirectly. There is tax on wood, tax on 
sulphur, tax on paper, tax on printing, tax on 
sales. You add it up and you will know how 
much it comes to. I have calculated it. Ask 
your Department to calculate it for you. I 
have not only calculated ; I have printed and 
published a paper four or five years ago. And 
the situation has not improved after that. How 
are you going to remove xuribi at this rate and 
where are you taking this country? 
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Last  but  not the  least,  we call  ourselves a 
democracy.    In a democracy where there is  
no food, in a democracy    where there   is   no   
law     and   order,   where   do people  look   
to?    The  only   hope   for  the people, when 
this type of dictatorial Government   takes   
charge,   is   the   court   and now  the   
independence  of  the  judiciary   is being 
undermined.    You     want     a set of I 
committed   judges.    Those   wbo     are     not: 
committee   will   be   sent   out   summarily. 
Is this democracy?    Why    do    you     not 
give   up   this   dishonest   boasting   of   being 
a   democracy?   Say   that   we   are   a   totali-
tarian  Government.    We  will  copy     what 
they do in the Soviet Union.    That is the 
easiest   way.    When   there   is   too     much 
population, shoot them down  as they did in 
Russia.    Even  with  that, let me warn you, 
tfcey did not have enough food and today   
after   fifty   years   or  sixty   years  of 
socialism   or   communism,   whatever     vou 
call   it,  they  have to    import food    from 
America and Canada    and     you call the 
Soviets your best friend.    They are a wise 
people.    1  do not know what  we are. We do  
not  seem  to  learn  lessons  even  from them.    
They foresaw what the situation in India is 
going to be, because we have got so  many   
Russian   experts     all   over    the country and 
they know every inch of what is  happening.    
They  foresaw  that     there was going to be a 
shortage of food and they went and bought  up 
all  the    wheat available  in  America  and  
Canada  before us.    They   were   able   to  
buy   at   a   thirty per cent lower price.   When 
we  went  to buy   there   was  hardly   
anything   available and what was available 
they sold at a rate thirty   per   cent   higher.    I   
do  not   know whether they were selling to us 
at a profit of thirty per cent or not, but this 
country, this Government had to buy it at 
thirty per cent higher than what the Soviet got.   
That shows  how we  are  managing  our 
affairs and  our  good  friends,   the   Russians,   
are managing   us.    How   can   we   blame     
the Russians, if we are going to be so foolish? 
It we are foolish, anybody will do it. Why do 
we not alter this policy?   Why do we not   
take   lessons   from   the   past?       Have not  
Russians/the  Soviets,     done  this     to other 
countries before?     They have done it and 
there is more than one    example. 

We protested against what they did to 
Czechoslovakia and why are we acquiescing 
today in this? You are taking the country to 
ruination by all these policies. Whether 
politically motivated or economically 
motivated, the policies of this Government 
are not in the interests of the country. The 
policies need to be changed, economically 
and politically, so that they are primarily for 
the benefit of the people of this country. I am 
afraid that is not so, and, therefore, we are 
going wrong.    Thank  you. 

tSHRl M. KAMALANATHAN (Tamil 
Nadu): Hon. Mr. Vice-Chairman, Sir, 1 rise 
to express my views on the Appropriation  
Bill   for   the   year   1973. 

Sir, I am deeply pained to point out that 
All India Radio has become an instrument of 
political propaganda for the Indira Congress. 
It will not be an exaggeration to say that the 
All India Radio is being utilised as a 
propaganda weapon for the ruling party here. 
1 happened to come across a cartoon in The 
Hindustan Times which depicted that the 
Minister of Information and Broadcasting 
sneezed three times and that was televised.- I 
am sorry to say that the All India Radio and 
the Television are being used for the ends ol 
the ruling party here. 

You must be knowing, Sir, that recently in 
Tamil Nadu a cinema actor has started a new 
political party. From the manner in which the 
All India Radio is giving importance to the 
emergence ol this political party, it is 
apparent that the Indira Congress has not 
only instigated the formation of this party, 
but also is giving protection and patronage 
for the survival of this party. I have no hesita-
tion in saying that this new party is being 
propped up by the Indira Congress. If you 
switch over at any time to the News in Tamil, 
there will not be anv occasion in which there 
is no reference to MGR's party. The public 
propaganda media give so much importance 
to a new regional party. The other political 
parties  are not treated  on  the same footing 
'      tOriginal speech in Tamil. 
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[Shri M.  Kamalanathan.] by   the   All   
India  Radio.     I  charge   this Government   
with   the   dereliction  of  sacred trust reposed 
in them by showing this kind of virulent 
partiality and preferences. 

In 1972 the massive mandate of the people 
was sought by the ruling Indira Congress on 
the magna curia of instant socialism. But, 
what do we find? We find that the tendencies 
of dictatorship are getting the upper hand in 
our country. Socialism is as elusive as it was 
before. 

Recently, our Prime Minister visited Sri 
Lanka and she is reported to have had wide 
range of discussions with the Prime Minister 
of Sri Lanka regarding repatriation of people 
of Indian origin and about Kachchathivu. I 
would like to express my views about 
Kachchathivu. Sir, Kachchathivu is part of 
Tamil Nadu and Tiimil Nadu is part of Indian 
Union. Therefore, Kachchathivu is part of 
Indian Union. The Tamil Nadu Government 
have got authoritative documents to prove 
that Kachchathivu belongs to Indian Union. 
This was a part of Ramanathapuram Zumin 
and the Ramanathapuram Maharaja used to 
collect land revenue in Kachchathivu. Two 
years ago, in the Tamil Nadu Assembly, the 
then leader of Swatantra Party placed on the 
Table of the House authoritative documents 
conclusively proving that Kachchathivu 
belonged to Tamil Nadu. You will no doubt 
be surprised to know the name of this 
Swatantra Party leader. His name is Seo-
maichamy, who is now contesting the Par-
liamentary election in Dindigul on the ticket 
of Indira Congress. We are afraid that our 
Prime Minister has entered into some secret 
pact with the Prime Minister of Sri Lanka for 
handing over Kachchathivu to Sri Lanka. She 
is reported to have stated that it is not a place 
of any strategic importance, but only a rocky 
place. 

SHRI MAHAVIR TYAGI : No Prime 
Minister can  transfer our territory. 

SHRI M. KAMALANATHAN : I would 
come to my hon. colleague Shri Mahavir 

Tyagi also. When the Chinese staked their 
claim for Aksai Chin, the father of our Prime 
Minister, Shrimati Indira Gandhi, asserted 
that not even an inch of land where a blade 
of grass does not grow will be ever given to a 
foreign country. Shri Mahavir Tyagi in a 
jocular vein stated whether his head can be 
demanded by somebody because not even a 
single hair is there. 

In West Bengal, without consulting the 
State Government of West Bengal, Bern Bari 
was gifted away to Pakistan. Here, in the case 
of Kachchathivu, the Tamil Nadu 
Government have got documentations to 
prove that it belongs to Indian Union. The 
people of our country should be assured by 
our Prime Minister that she would first have 
consultations with the Government of Tamil 
Nadu regarding Kachchathivu and then she 
would negotiate with Shri Lanka from a 
position of strength. You know about Kanya 
Kumari, the southern-most tip of our country. 
We have now Vivekananda statue on the rock 
on which he was stated to have had the vision 
of future India. If Kachchathivu is handed 
over to Sri Lanka, then you will find a 
Chinese sitting under this statue. You will 
have Chinese in the North and Chinese in the 
South. Then, naturally the defence of our 
country will be in jeopardy. I appeal to the 
hon. Prime Minister that before she takes any 
definite decision she must have prior 
consultations with the State Government of 
Tamil Nadu and she must not hand over 
Kachchathivu to Sri Lanka. 

Sir, under Sirimavo Bandaranaike-Lal 
Bahadur Shastri Pact, 10 lakhs of people of 
Indian origin living in Sri Lanka are to be 
repatriated. A majority of them hail from 
Tamil Nadu and Kerala. In this Pact there is 
reference to 5.25 lakhs of people who would 
be repatriated and also to about 3 lakhs of 
people who would be given the citizenship 
rights in Sri Lanka. Unfortunately there is no 
reference to 1.75 lakhs of Stateless people of 
Indian origin living in Sri Lanka. Even in the 
case of refugees who have come to India, I 
am  sorry  to  say  that  adequate  attention 
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has not been paid by the Central Government 
for their rehabilitation. Shri K. R. Ganesh, 
who comes from Andamans, knows that 
there are any number of rubber plantations in 
Andamans. There was a proposal to 
repatriate one thousand families of refugees 
from Sri Lanka in Andamans. So far, only 
one family has been repatriated in 
Andamans. Before this problem assumes 
menacing proportions, 1 request the hon. 
Prime Minister that immediate efforts must 
be taken in the matter of rehabilitating 
repatriates from Sri Lanka. 

Sir, I regret to point out that the Income-tax 
Department is being used as a political 
weapon and for political blackmailing. I am 
happy that Shri Ganesh has become attentive 
to hear what I am going to say. In the whole 
country, the cinema actor of Tamil Nadu. Shri 
M. G. Ramachandran, who is being protected 
and propped up by the ruling parly here, is the 
person against whom the largest amount of 
income-tax arrears stand. The Income-tax 
authorities went to his house with the 
attachment warrant. But. Shri M. G. 
Ramachandran rushed to the High Court at 
obtained a stay order. As soon as this was 
done, the Income-tax authorities vanished in 
the thin air. We do not know what 
compromise has been arrived at between Shri 
M. G. Ramachandran and the Income-tax 
officials. Later on, Shri M. G. Ramachandran 
withdrew the case from the Court. It is also a 
fact that so far the Income-tax Department 
has not taken any action for recovering the 
arrears from Shri M. G. Ramachandran. I 
would request the hon. Minister of State in 
the Ministry of Finance, Shri K. R. Ganesh to 
explain the action taken by the Department to 
recover the income-tax arrears from Shri M.   
G.   Ramachandran. 

Sir, Shri K. R. Ganesh hails from Anda-
mans. Though he is not visiting Andamans 
frequently, he visits Tamil Nadu again and 
again at regular intervals. We do not know 
his connections in Tamil Nadu. As compared 
to other Central Ministers, Shri Ganesh does 
not visit Andhra Pradesh, Maharashtra or   
for   that   matter   any   other   State    as 

frequently as he visits Tamil Nadu. It would 
be proper if the Income-tax Officers are there 
to welcome him during such visits. He may 
have his friends also to receive him. But, 
there is one lady, Dr. Vijayalakshmi, who is 
always in the forefront of his admirers in 
Tamil Nadu. Whether Shri Ganesh goes to 
the Income-tax Officer or to the Customs 
Office, he is always accompanied by Dr. 
Vijayalakshmi. This has led the local people 
to doubt whether Shri Ganesh is the Minister 
or Dr. Vijayalakshmi is the Minister. She has 
become so popular and influential in Tamil 
Nadu. Whatever might be the income-tax 
arrears, the people of Tamil Nadu are not 
afraid, because they have confidence that Dr. 
Vijayalakshmi will manage everything, and 
they are safe in her hands. I want to know 
whether it is proper to give so much 
importance to a private individual even if that 
individual belongs to the ruling party. The 
Income-tax Officers are in shivers at her sight 
and it is rumoured that there is interference 
from her side in their working. I have brought 
this to your notice and through you to the 
notice of the Prime Minister so that some 
steps can be contemplated to remove such 
misapprehensions from the minds of the 
people there. 

With these words, I conclude. 

SHRI K. R. GANESH : I deny the 
allegation that the hon'ble Member is making. 
I am surprised that the hon'ble Member 
should stoop to this level as a result of his 
confusion in relation to certain matters which 
have arisen in Tamil Nadu in relation to his 
party. He is bringing in issues which have no 
relevance to the subject. I deny all the 
allegations that have been made. I deny that 
there is any interference in the work of our 
department. Sir, if there is at all any 
interference, we are trying to assess the 
interference. The interference is from very 
high quarters. I am afraid this is one thing the 
hon'ble Member should not have brought. It is 
not possible for the Income-tax Officers or 
the Commissioner of Income-tax to function 
in a manner in which he should function with 
liberty.    The  whole of the 
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[Shri K. R. Ganesh.] i 
Income Tax Department is being watched by 
the Government to which the hon'ble 
Member belongs.    As I said, it is hardly 

a matter he should have brought 5 
P.M.     on the floor of the  House.    He 

should know that I am in posses-
sion of facts which he cannot have. 

He mentioned about MGR. As far as MGR 
is concerned, he is as any other assessee. 
There are large arrears. We have given those 
facts as far as Parliament is concerned. He 
had gone to the High Court against certain 
assessments made. Certain assessments are 
disputed. Then he has withdrawn his petition 
from the High Court and gone to the Income-
tax Department for settlement. Now, as you 
know, settlement is within the framework of 
the law. The Commissioner of Income-tax is 
going into the merits or demerits of the 
settlement petition that he has made. This is 
the exact position as far as the question of 
MGR is concerned. The hon. Member, 
instead of trying to meet this problem in a 
political manner, is trying to put all that on 
the Income-tax Department. It is not a correct 
thing. I challenge the hon. Member. 

SHRI M. KAMALANATHAN : I also 
challenge you. 

SHRI K. R. GANESH : I challenge you. 
You know that I had all my political life in 
Tamil Nadu. I know as much of Tamil Nadu 
as you know. You cannot prevent an Indian 
citizen from going to any part of India. For 
ten years I have been there. I know all parts 
of the districts. I know everything that has 
happened in Tamil Nadu. You cannot shut 
me out from entering Tamil Nadu or from 
taking part in the political activities of the 
party to which I belong. He cannot prevent 
me. He knows that the Income-tax 
Department is not politically motivated. The 
job of the Income-tax Department is to catch 
tax-evaders, to catch people who are evading 
taxes, and to see that we get the revenue that 
we have there. I am surprised that the hon. 
Member in his frustration should have 
brought out this charge. 

SHRI M, KAMALANATHAN : There is 
no frustration. 

SHRI K. R.  GANESH   :   I am not as 
free as he is. Being a Minister of the Central 
Government, I speak with great solemnity. 
Being a Minister of the Central Government, 
I have some responsibility. I cannot accuse as 
he is trying to accuse because if I had that 
liberty, the hon. Member will not be sitting 
here. Sir, on the floor of this House, I 
solemnly ask the hon. Member, through you, 
Sir, let there be an enquiry into the activities 
of the Income-tax Department as far as 
Madras is concerned. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU)   :  Mr.  Barbora. 

SHRI S. S. MARISWAMY : Sir, one 
clarification. The hon. Member had not 
accused him for making repeated trips to 
Madras. On the other hand, he is welcome to 
come to Madras. But the way he moves about 
in Madras gives room tor people to talk about 
it. So, with all good intentions he has asked 
him to be aware of the rumours that are set 
afloat in Madias. Secondly, he has said that 
the hon. Member has spoken in frustration. 
What is the frustration that the hon. Member 
can have ? The hon. Member has asked a 
question and the Minister is expected to give 
an answer. Why should he insinuate and 
attribute motives? This is unfair on the part of 
the hon. Minister. 

THE  VICE-CHAIRMAN  (SHRI  V.   B. 
RAJU) : The Member seems to have said—of 
course, he spoke in Tamil—that Mr. Ganesh 
belongs to Andamans and why he goes often 
to Madias. 

SHRI S. S. MARISWAMY : That point is 
there. Then he said, you are repatriating lakhs 
and lakhs of Ceylon Tamilians to Madras; 
there was a move to settle them in Andamans; 
but up to now it has not been done. Since he 
comes from that area, he should take more 
interest; that is what he said. Andamans is a 
part of India; Madras is also a part of India. 
We welcome him. Rather let him come and 
settle down, after retirement, in Madras. 
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THE VICE-CHAIRMAN (SHRI V. B. 
RAJU)  : Let it end there. 

SHRI K. R. GANESH : Sir, the hon. 
Member was not perhaps listening. When he 
was referring to my visits to Madras or Tamil 
Nadu, he said why I should go to Tamil 
Nadu. That is one point. Secondly, Sir, where 
my Commissioners cannot function, where 
their phones are bugged, where they cannot 
meet, where they have to meet out of their 
offices, I have  to function with them. 

SHRI S. S. MARISWAMY : Sir. it Is a 
serious allegation. I challenge the hon. 
Minister. 

SHRI MAHAVIR TVAGI  :  How   can 
the  telephones   be   bugged   by   the   State 
Government ? 

SHRI K. R. GANESH : I said it with all 
the authority of a Minister. I say the 
telephones have been bugged. 

SHRI MAHAVIR TYAGI : But tele-
phones are not within the powers of the State 
Government. Telephones are under the 
Central Government. 

SHRI S. S. MARISWAMY : Mr. Vice-
Chairman. it is a very serious matter. 
Telephones are in the hands of the Central 
Government. The State Government cannot 
bug the telephone of the Income-Tax 
Commissioner or anybody for that matter. 
And the honourable Minister says that when 
he wants to talk to the Commissioner of 
Income-Tax, Madras, he has to go to Madias 
personally. He has made a substantial 
statement, a serious charge, against the State 
Government. He is a responsible Minister. In 
the same manner I can also tell him that his 
department is being used for blackmailing 
certain individuals. I say this with full facts. 
Though he may not be directly concerned, his 
people, the people with whom he is closely 
associated in Madras, are touts and brokers 
who go round and collect funds for his party. 
This is my statement and let him deny it. 

SHRI K- R- GANESH : I deny all that he 
has said. I have already said that I deny all 
that he has said and I maintain 

that it is in the most adverse circumstances 
that the Income-Tax Department is working 
in Madras. 

SHRI MAHAVIR TYAGI : If a depart-
ment of the Central Government, the Income-
Tax Department particularly, is not allowed 
freedom in any State, the Central Government 
must take action. They cannot allow this state 
of affairs to continue. If there is some such 
thing, I want to know whether the Central 
Government protested against this behaviour 
of the State Government or whether it has 
taken it lightly and borne it. If there is 
interference in the functioning of the Income-
Tax Department from any State Government, 
it is for the Central Government to protest 
against and to safeguard. I want to know what 
action the Government has taken in this 
regard when it is within its knowledge. I want 
to know whether any  action has been taken. 

SHRI S. S. MARISWAMY : Mr. Vice-
Chairman, it is a very serious matter. The 
Minister of State for Finance has levelled a 
serious charge against the State Government 
which is supposed to be functioning under the 
Constitution. He said the Madras Government 
bugs the telephones of the Income-Tax 
Department officers and that is why he cannot 
speak to his officers from Delhi on telephone 
and for that purpose he goes to Madras 
personally. This is a serious matter. I want the 
Government to come out with a statement on 
this. 

SHRI MAHAVIR TYAGI : The question 
is not only about bugging telephones, why is 
not the State Government allowing the 
Income-tax Department to function ? Action 
must be taken against the State Government. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAIU) : The Minister has made a statement 
and it should be taken as what it means. 
There is no ambiguity about it. He said with 
all his authority. What is the use of 
discussing it? 

SHRI MAHAVIR TYAGI : But action 
must be taken. 
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THE VICE-CHAIRMAN (SHRI V. B. 
RAIU) : Anyway, now Mr. Golap Barbora. 
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SHRI K. R. GANESH : On a point of order.    
While the hon. Member has every j right to put 
across his point of view on this i very debate 
that is going on in the country I today, about 
the supersession of the Supreme   Court   
Judges—the   other   House   is discussing it 
now and this House also will discuss   it—he   
has   brought  in   the  Prime Minister  and  
tried to  give  an  angle to it saying that the 
supersession is due to the fact that Justice 
Hegde had given a verdict in the Prime 
Minister's case.   It is my duty here   to deny the 
statement and if anything the press statement 
given by the hon. Judge has definitely revealed 
the whole controversy that is there.    I do not 
wish to go into that because the House will 
have an opportunity to discuss it. 
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SHRI N. H. KUMBHARE (Maharashtra) : 
Mr. Vice-Chairman, Sir, I want to invite the 
attention of the Government to the problem of 
unemployment of educated    Scheduled    
Castes and    Scheduled 
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Tribes. It is true that the Government has 
provided reservation for the Scheduled 
Castes and the Scheduled Tribes. There is 50 
per cent reservation for the Scheduled Castes 
and 7-1/2 per cent, for the Scheduled Tribes. 
It is also true that this right to reservation 
flows from the provision of the Constitution 
itself. I have been collecting data as to the 
total recruitment in the year 1971-72. My 
enquiry shows that even in respect of the two 
years the Scheduled Castes and the 
Scheduled Tribes have not been adequately 
represented in the services. I will give you 
only one example under the Ministry of 
Finance. 

The Life Insurance Corporation has also 
given a statement about the employment 
positioa of the Scheduled Castes and the 
Scheduled Tribes. So far as the class I 
officers are concerned, there are more than 
3,000 class I officers. 

Out of them, there are only three Sche-
duled Castes and two Scheduled Tribes. That 
means that there is not even one as against 
one thousand. So this is the state of affairs. 
The reservation is not there only in 
Government services, it has also been 
extended to the public sector undertakings. 
But these figures show that though there is 
provision, the Scheduled Caste and 
Scheduled Tribe candidates are virtually shut 
out from making entry into the services. That 
appears to be the state of affairs. 

Secondly, the Government has no doubt 
set up a machinery to ensure that the can-
didates from the Scheduled Castes and 
Scheduled Tribes are provided adequate 
opportunity in the matter of employment. But 
our experience is that these instructions and 
these administrative directives are not 
followed at all. Nobody bothers about them. 
Nobody takes all these instructions seriously, 
with the result that when a query is made as 
to why, in spite of the fact that there is 
provision for reservation and there are so 
many posts, the Scheduled Caste and 
Scheduled Tribe candidates are not 
appointed, the stereotyped reply that comes 
is, "suitable candidates are not available". 

I would submit. Sir, that the Government has 
really done good work in providing some 
benefits to the Scheduled Castes and 
Scheduled Tribes in the form of scholarships. 
During the last ten years, there has been a 
great increase in the number of graduates 
belonging to the Scheduled Castes and 
Scheduled Tribes in all the faculties—arts, 
commerce, science, technology, medicine 
and engineering. But unfortunately those 
who are graduates and double-graduates are 
knocking from door to door, going here and 
there making applications for jobs. And they 
are required to wait for years to get 
employment. On the other hand, we are told 
that suitable candidates are not available. So. 
the situation which is now presented before 
us shows that there is something wrong and 
sometimes I cany the impression that it is 
more or less a class prejudice that comes in 
the way. Everybody and all political parties 
speak with vehemence that this should be 
done for the Scheduled Castes, that this 
should be done for the Scheduled Tribes. But 
when it comes to doing something practical, 
doing real good to them, we find that the real 
work is not done. 

My suggestions are very few. In the first 
place, we want that these rights which flow 
from the Constitution should be given 
statutory recognition. Unless there is legis-
lation providing reservation for the Sche-
duled Castes and Scheduled Tribes, it will 
not be possible for an aggrieved person to 
assert that right. Let there be a forum. If my 
legitimate right to be appointed to a reserved 
post is denied to me, I can approach that 
forum with my grievance. But since the 
reservation now is there only through the 
channel of Government instructions and 
executive directions, we have no statutory 
right as such. So, my first suggestion is that 
the time has now come when there should be 
statutory law providing for reservations so 
that if that right is denied to me, I can assert 
my right through a forum that will provide 
me the right. The second suggestion is that 
Scheduled Caste and Scheduled Tribe 
associations should be recognised so that if a 
legitimate   right   is   denied   to  them,   then 
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[Shri N. H. Kumbhare.j that association can 
agitate and secure that right which is due to 
the Scheduled Castes and Scheduled Tribes. 

And then my third suggestion is that there 
is a dangerous trend in the sense that general 
unions in public sector have passed 
resolutions that the Scheduled Castes and 
Scheduled Tribes should not be provided 
reservation in promotions. My submission is 
that the unions have no right to take away 
what is given to us under the Constitution. 
This is a very important right which flows 
from the Constitution itself. Therefore, the 
unions should not be allowed to do anything 
by which our right will be taken away. And 
this is also a trend of which the Government 
should take a serious note. 

That is all I wanted to say. Thank you. 
SHRI K. R. GANESH : Mr. Vice-

Chairman, I have heard with very great 
interest all the speeches that the honourable 
Members have made. The debate has covered 
a very large area as normally happens in a 
debate on an Appropriation Bill. The whole 
national scene as well as policies of the 
Government, the extent of 

the economic crisis, the question of food-
grains take-over, education, defence, even the 
question of our foreign relations, our Prime 
Minister's visit to Ceylon, and, of course, the 
very live controversy as regards the 
supersession of the Supreme Court Judges, 
etc. have been covered by the honourable 
Members. The House also had occasion to 
debate, have a general discussion, on the 
Budget and quite a lot of points had also been 
raised there. I would like to submit two or 
three important aspects of the whole matter. 
This country is in the process of development, 
is in the process of transition... 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU)   :   Mr.  Ganesh,  if you  like, you 
can continue tomorrow. 

SHRI K. R. GANESH : All right. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : The House stands adjourned till 
11.00 A.M. tomorrow. 

The House then adjourned at 
fifty-four minutes past five of the 
clock till eleven of the clock on 
Thursday, the 3rd May, 1973. 
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